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EAST COAST RAILWAY

File No. DRM/EnggIKUR/26-27/
E-Tender/05/2026 Dt.: 13.04.2026
(1) Tender No, e-Tender-NcrthKUR-20-
2026 Dt.: 10.04.2026

WAL NEW WORKS, ADDITIONS
AND ALTERATIONS TO THE EXISTING
STRUCTURES, ALL ORDINARY REPAIR
AND MAINTENANCE WORKS OF
MISCELLANEOUS NATURE AND
SUPPLIES EACH COSTING RS, 5,00,000/-
ORLESS IN THE SECTION FROM RANITAL
(EX) KM 267.471 TO JAJPUR KEONJHAR
ROAD (EX) UNDER SENIOR SECTION
ENGINEER (WORKS)/BHADRAK FOR THE
PERIOD UPTO 30.06.2027.

¥ LG8 PROPOSED PAINTING OF
GIRDER BRIDGES UNDER THE
JURISDICTION OF SENIOR SECTION
ENGINEER/ BRIDGE/BHADRAK OF KHURDA
ROAD DIVISION FOR THE YEAR 2026-2027,
LUR R AT T 239.07 Lakhs,
EMD:

(3) Tender No. etenderbridgekur-15-2026,
Dt.: 09.04.2026

CELIT I PROPOSED PAINTING OF
GIRDER BRIDGES UNDER SENIOR
SECTION ENGINEER/BRIDGE/NORTH
AND SENIOR SECTION ENGINEER/
BRIDGE/SOUTH OF KHURDA ROAD
DIVISION FOR THE YEAR 2026-27.
Approxcost.of the work : T TEETETTTN
EMD:'7,48,800)-,

(4) Tender No. etenderbridgekur-16-2026,

D.: 09.04.2026

BLELIL] PROPOSED PAINTING OF
GIRDER BRIDGES UNDER SENIOR SECTION
ENGINEERI/BRIDGE/CUTTACK-1 AND
SENIOR SECTION ENGINEER/BRIDGE/
CUTTACK-ll OF KHURDA ROAD DIVISION
FOR THE YEAR 2026-2027.

L XL E R RUCENEE T 125.31 Lakhs,
EMD: ¥2,50,600/-.
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FORM A

PUBLIC ANNOUNCEMENT

ompletiol iod: 12 months (for SI. No. 1) &
‘10months (for SI.No. 2, 3 &4).
Tender closing date & time : ERE LN
01.05.2026 (foralltlenders).
No manual offers sent by Post/Courier/Fax or
in person shall be accepted against such
e-tenders even if these are submitted on firm's
letter head and received in time. Al such
manual offers shall be considered invalid and
shall be rejected summarily without any
consideration.

Complete information including e-tender
documents of the above e-tender is available
inwebsite www.ireps.gov.in

Note: The prospective tenderers are advised
torevisit the website 10 (Ten) days before the

(Regulation 14 of the Insoivency and Bankruptcy Board of India (Voluntary Liguidation
Process) Regulations, 20717)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
MOIRA MADHUJORE COAL LIMITED

BEFORE THE NATIONAL COMPANY LAW TRIB
DIVISION BENCH (COURT-Il), CHENNAI

N\

CP (CAA)15(CHE)/2026 0] T PARTICULARS 7100l |
IN A 1. | Name of Corporate Person MOIRAMADHUJORE COAL LIMITED
CA (CAA)/B0(CHE)/2025 ! | |z Cate of incorporation of Corparats [09.12.2009

Parson

In the matter of the Companies Act, 2013 (18 of 20 , :
D h 2 ﬁuthant_y‘under which Cu_rporale

Persor i/

Registrar of Companies, Kolkata-1

n

In the matter of Section 230 to 232 and other applic
provisions of the Companies Act, 2013 a
AND el

. | Corporate |dentity Number / U10100WB2009PLC 140050
Limited Liability Identification

Number of Corporate Person

.| Adcress of the registered office
and principal office (if any) of

South City Business Park, 10th Floor, 770

15
In the matter of Scheme of Arangement (Demerger) by Anandapur, EM Bypass, E.K.T, Kolkata 700107

Premier Evolvics Private Limited and ~ of Corporate Person
Prem{er Polylronics Private Limited he 6. | Liquidation commencement date Thursday 16th April, 2026
. . 3 : of Corporate Person
Premler Evalvics Private Limited a's | || 7.| Name, address, email address, | Name: Mr. Pranab Kumar Chakrabarty
a Company incorporated under the Compan[es for telephone number and the|Address: 72/9,.Salkh Fara Lane, Howrah -
P . ; regisiration number of the|711103
facl, 1956, havu:lg ils Registered Oﬂ_ice at E Liquidator E-mail Address: mad6750@redifimail.com
R R Landmark” No 1E-1, Nava India Road = Telephone Number: 9831207932
i g i Registration Number:
Coimbatore-641028, Tamilnadu I 1BBU/IPA-003/IP-NOOUBS/2017-16/10826
Represented by its Managing l?lrector - Mr. R Jagadish Ch 1, AFA Valid Till- 31.12.2026
8. | Last date for submission of claims | 15th May, 2026

.. Petitioner Company-1 /Demerged Company/ Tmn!'g
lies,

Premier Polytronics Private Limited Notice is hereby given that the Moira Madhujore Coal Limited has commenced voluntary

liquidation on Thursday 16th April, 2026.

Limited,presented jointly by the Petitioner Companies on—#
was admitied on 09th April 2026 by the Honourable Natio
Tribunal, Bench at Chennai {"Hon'ble Tribunal”) and the s¢
for hearing before the Hon'ble Tribunal on Wednesday, 3rd
Any person who seeks to oppose the Petition at the hearing - £
affidavit with the grounds of opposition in form of represt can®
Hon'ble Tribunal and give a copy of thereof in writing eith
Company or their Authorised Representative so as to reac W I P R O L ‘ M ITE D
days before the date fixed for the hearing of the Petition aie: Doddakan nelli, Sarjapur Road, Bengaluru - 560 035,
o by s Advocale. A copy of the Pettion will be fumigg0.28440011; CIN: L32102KA1945PLC020800
requiring the same on paymentof the prescribed charges Www.wipro.com; Email: corp-secretarial @wipro.com
]

Authori

C-18, United Nagar,
Coimbatore -

NOTICE OF POSTAL BALLOT

Dated: 18.04.2026

date of closing oftender to note any ch !
cornigenda issued for this tender.

Divisional Railway Manager (Engg),
PR-58/R/26-27 | Khurda Road

in that pursuant to and in compliance with the provisions of Sections
ipplicable provisions, if any, of the Companies Act, 2013, (the “Act”),
ie Companies (Management and Administration) Rules, 2014, read with

Aadhar Housing Finance Ltd.

Corporate Office : 802, Natraj By Rustomjee, Westem Express Highway,
Road, Andneri East, Mumbai-400069, Maharashtra
Palna Branch Dffice: Office No. - 301 & 302, 3rd Floor, Shyam Centre, Opp. LIC Building,

POSSESSION NOTICE  Appendix IV = (for i

Whereas, the undersigned being the Authorized Officer of Aadhar Housing Finance Limited
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercisa of Power conferr
with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice (s) Issued by the
Borrower(s)/Guarantor(s) mentioned herein below to repay the amount mentioned in th notice within 60 days fror
said notice. The borrower having failed to repay the amount, notice is hereby given to the Borrower(s)/ Gi (
that the undersigned has taken possession of the property described herein below in exercise
Section(4) of the Section 13 of the said Act said Act read with rule 8 of the Security Interest Enf
is invited o provisions of sub section (8) of section 13 of the Act, in respect of time available, o redeem the Secu
particular and the public in general are hereby ca

—— Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020 and

& mber 22, 2025, issued by the Ministry of Corporate Affairs (“MCA
Sirmv. | M ial Standard on General Meetings issued by The Institute of Company
] Regulation 44 of the Securities and Exchange Board of India (Listing
Exhibition Road, PatnaSclosure Requirements) Regulations, 2015 (including any statutory
actment thereof for the time being in force, -and as amended from time
t to other applicable laws and regulations, the approval of shareholders

“Company”) is proposed for the following special resolutions by way of
Authorised offy process (“e-voting”).

mmovahle p
(AHFL) und

of powers con Descrliption of Special Resolutions

Tules, 200-
d not to deal with th d any dealings with the pet OF MS. Tulsi Naicdu (DIN: 03017471) as an Independent Director of
ei undirnu I Bawmeregugmpmym S D_’iora second term of 5 years w.e.f. July 1, 2026;

charga of AHFL for an amount as

Name of the Branch /
Borrower(s) /Co Borrowei(s)

Description;of Secured Asset

| /(immovable property) | of Ms. Laura Marie Miller (DIN: 11546b63} as an Independent Director of

for a term of 5 years w.e.f. April 1, 2026; and

a Company incorporated under the Companies for [ | The stakeholders of Moira Madhujore Coal Limited are hereby called upon to submit a
Act, 2013, having its Registered Office at able | | proofof their claims, on or before 15th May, 2026 to the liqui atthe ad 1entioned
u " : againstitam7.
B .R Landmark" No 1E-1 ' Nava India Road The financial creditors shall submit their proof of claims by electronic means only: All other
Coimbatore-641028, Tamilnadu itfof | | stakeholders may submit the proof of claims in person, by post or by electronic means.
Represented by its Director - Ms Kavitha Chandran lited offalse or proofs of claim shall attract penalti
o ” " | | Signature of Liquidator  : Sd/-
....Petitioner Company-2 Resulting Company/ Tranaika | | Name oftheLiquidator ~ : Mr. PranabKumar Chakrabarty
sctor] IBBIRegistration No. . IBBI/IPA-D03/IP-NOO0B8/2017-18/10826
NOTICE OF P ITION ) AFAN_D. 1 AA3/10826/02/311226/301342

Take Notice that a Petition under Section(s) 230 to 232 of thipare, bkl : ?;'5'3822 1
2013 for sanctioning the Scheme of Arrangement (Del%53 | | pace : Kolkata A
Premier Evolvics Private Limiled and Premier Pol A

L 1710000361 | All That Piece And Parcel Of Land Ad-measuring Area - 1.2540 Dismils i.¢ — — - — e
e (Pg?::ﬂf:a?]‘lf]}u ’ 546.24 Sq Fest e B Dhurs 10 Furkis Pertaining to Thana No. - 251, Tauzi| > °""= T ylnpraw 1 | 1052 0081/5810y Shro ioue’a,-. ]
ViiavKumar (Eorrower) | No.-8545, Khata No. 173, Survey Khesra No. - 145, Part Presant- 1, Page | RS- 1042614/- [ Trespect of immovasich. .49, Bate e y
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Office of the District Magistrate,

South 24 Parganas ‘i

New Administrative Building (2nd ||
Floor) Infrastructure Cell, Alipore, ||
Kolkata - 700 027 |
infrastructure.s24pgs @gmall.com ||
E-NIT against NIT No.83 0 86 |
of 2025-26 ol General Assembly '
Election 2026 |
E-tenders are inviled by the |
Additional District Magistrate (Infra), |
South 24 Parganas for 04 (four) ]
no. various works to be executec at |

= R | .' different locations in connection with |

G I bly Election 2026 |
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